3581 Billg Introduced
1968 from the Sub-Divisional Magistrate,
New Dethi : —

“I have the honour to inform you
that I have found it my duty in the
exercise’ of my powers under Section
64 of the Criminal Procedure Code to
direct that Shri Onkar. Lal Berwa,
Member, Lok Sabha, be arrested under
Section 188 Indian Penal Code, for
taking out a procession and shouting
slogans in defiance of the prohibitory
orders promulgated under Section 144
Criminal Procedure Code at the Patel
Chowk, Parliament Street, New Delhi,
at 1.30 P.M. today. -

Shri Opkar Lal Berwa, Member,
Lok Sabha, was accordingly arrested
at 1.30 P.M. today and is being pro-
duced before the Judicial Magistrate,
Parliament Street, New Delhi for trial
today.”

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Thirty-First Report

SHRI KHADILKAR (Khed) :
to move :

“That this House agrees with the
Thirty-first Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 8th
May, 1968."

1 beg

MR. SPEAKER : The question is :
“That this House agrees with the
Thirty-first Report of Committee on
Private Members, Bills and Resolutions
presented to the House on the 8th
May, 1968.” .
The motion was adopted.

16 32 brs.

CHILD MARRIAGER ESTRAINT
(AMENDMENT) BILL*

SHRI D.C. SHARMA (Gurdaspur) §
1 beg to move for leave to introduce a Bill
further to amend the Child Marriage Res-
traint Act, 1929.
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MR. SPEAKER : The question is :

“That leave be graated to introduce
a Bill further to ameand the Child
Marriage Restraint Act, 1929.”
The motion was adopted.

SHRI D. C. SHARMA :
the Bill.

I introduce

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Seventh Schedule)
SHRI D. C. SHARMA (Gurdaspur) :
I beg to move for leave to introduce a
a Bill further to amend the Constitution of
India.

MR. SPEAKER : The question is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”
The motion was adopted.
SHRI D. C. SHARMA : I introduce
the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 226)

SHRI M. N. REDDY (Nizamabad) :
Sir, I beg to move for leave to introduce a
Bill further to amend the Constitution of
Indfa.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Constitu.
tion of India.”
The motion was adopted.

SHRI M. N. REDDY:
the Bill.

1 introduce

16 34 hrs.
{Mr. Deputy-Speaker in the Chair.)

ALL INDIA AYURVEDIC MEDICAL*
COUNCIL BILL—con/d.

MR. DEPUTY-SPEAKER : Now,
Shri A. T. Sarma to continue his speech.

Ppublished in Gazette of India Bxtra-ordinary, Part 11, section 2, dated 10-5-65
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SHRI A. T. SARMA (Bhanjanagar) :
Mr. Deputy-Speaker, Sir...

=t v fama (397) : @ 9z fraa
R A g ? & ag zafeg gy @ g

& wmEy faw Jw g )

MR. DEPUTY-SPEAKER : 50
minutes remain for this Bill.

M grmAir weR (39R) 0 aE

&Y agg & awg § | afeeq fox quf 4

AR QT 9T AZA £ T
T TT e
MR. DEPUTY-SPEAKER : He has

taken 10 minutes already and he will take
a few minutes more. The total time avail-
able for this Bill is 50 minutes.

SHRI A. T. SARMA : Asl was
saying, there is no con'rolling power in the
Health Department for Ayurveda. The
Ayurvedic section is being controlled by
allopaths who have no goodwill towards
the improvement of Ayurveda. That is
why they are doing whatever they like.
Public funds are being wasted in the name
of Ayurveda. 1 will quote something, to
show how the Government is wasting
public money in the name of Ayurveda.

First of all, they have a policy that no
assistance will be given for undergraduate
studles in Ayurveda and that the whole
amount should be utilised for research or
post-graduate studies. Whatever allot-

ment is made for Ayurveda is not
properly utilised. Allotments are lapsing
every year, and then, in the name of

Avyurveda are established research councils,
pharmacopoeia committee, post-graduate
studies and so on, but they are meant only
for the destruction of Ayurveda, they are
detrimental to the interests of Ayurveda.
I will quote one thing. A Pharmacopoeia
Committee has been formed with a view
to seeing that there should bs pharma-
c&poeia in Ayurveda; it consists of the so-
called Ayurvedists and the Committee
could not produce any results in two years;
the first report that they submiitted has
been bitterly criticised; they could not
define ‘Tripala® and ‘Hingustaka“ Churnam’.
Bven in hundred years this Pharmacoposiy
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Committee cannot turn out any substantial
work, and submit any report. The public

money is being wasted like this.

Similarly, they have introduced a re-
search course in Jamnagar. It cannot be
called a research course; it is only a
testing centre. There are two teams: one
Ayurvedic Team and the other, Allo-
pathic Team. The Ayurvedic Team
administers certain medicines on some
patients and they give a report. Then the
Allopathic Team comes and examines
again and if they give a certificate, then
that will be taken for granted and included
in the British pharmacopoeia; as a matter
of fact, they never grant any certificate.

So, we have spent so much of money
and still, we cannot get any achievements.

The Banaras Hindu University has
abolished the Ayurvedic section, but the
same University has been asked to intro-
duce post-graduate studies. It is not a
post-graduate course at all. Those who do not
know the ‘abc’ ¢f Ayurveda are admitted
for M. D. course; even scientists in other
subjects and MBBS, who do not know
even the ‘abc’ of Ayurveda, are admitted
for training and they are granted M. D. in
Ayurveda after three years’ training. 1 do
not know what is the usefulness of such
products. They will only be white
elephants to the science, and in this
manaer, the public money is being wasted.

Lakhs of rupees are granted every year
to the University as a reward for abo-
lishing the Ayurvedic section in that Uni-
versity. So, I suggest that there should be
some control. The wastage of public
money should not occur in future.

Last time when I introduced the Bill,
it had the full support of the House. I
do not want to say anything more now. I
want that the Bill should be discussed by
the others and I commend that this Bill
be circulated for eliciting public opinion
thereon.

MR. DEPUTY-SPEAKER : Motion
moved:

*That the Bill to provide for the
constitution of an All India Ayurvedic
Medical Council for India, maintenance
of an Ayurvedic Medical Register for
the whole of India and for matters
gonnected therewith, be cirqulated for
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the purpose of eliciting opinion there-
on by the first day of the next
session.””

Pandit Shiv Sharma.

SHRI SHIV SHARMA (Vidisha) : I
suppose it is time that, for a change, some-
body started being honest and firm in
dealing with the Ayurvedic problems.
Ayurveda is alive today not for a want of
effort to kill it during the day of the first
three Health Ministries of the Govern-
ment of India. It is only with the advent;
first of a scientist Dr. Chandrasekhar, and
subsequently, of a well-wisher of Ayur-
veda, Shri Satya Narayan Sinha, that the
area of the release of Ayurveda from the
clutches of its enemies can be said to have
begun.

You must have read the reso-
lution of the All India Medical Conference
again and again. There is one resolution
of the Working Committee of the Indian
Medical Association that does not stop at
resenting the use of the term ‘doctor’ by the
‘vaidyas.” It goes further. It says that
they should not be permitted to call them-
selves ‘physiciuns’. It is these people,
who demand total abolition of the Ayur-
vedic system, that have been in charge of
the future destiny of this system, so far as
the government department are concerned.

If you, Sir, go deeply into the matter
you will find that never before in the
history of any science in the world the
future building of it has been left in the
hands of those who have demanded its
annibilation.  That honour has been
exclusively done to Ayurveda. It is very
much like inviting general Ayub to look
after the defences of the Punjab border
or to invite Mao Tse Tung to look after
the Indian defences in NEFA for, the very
people who want to destroy Ayurveda are
holding the overall charge of its depart-
ments. After passing these resolutions
unanimously, when they become health
ministers or surgeon generals and preside
over Ayurvedic functions, they smilingly
accept garlands aad start talking glibly
about the future of the National Medicines
whil undermining it and sabotaging it. Yet
they are kept in charge of these depart-
ments Therefore the hon. Member’s Bill,
by demanding that there should be a
Ayurvedic Council at the Centre, merely
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wants to do what is only fair and just to
Ayurveda, that the future of the system
should be put in proper hands.

As to the intellectual honesty behind
the words of those who attack Ayurveda,
1 will give only one example. I will not
name the persor. One of the most eminent
doctors of India has Stated, and that state-
ment has come in the papers, that the ayur-
vedic trainees are quacks and that they
should not be given any allopathic training at
all. He is the President of the highest medi«
cal body in the country, I have oh my file
a paper. I am prepared to place it on the
Table of the House, but I am prepared to
show it to the Speaker. I have got that
letter with the monogram of the highest
allopathic body referred to above. The Presi-
dent has said “Please send medicines for
the treatment of my wife”? It appears that
the Ayurvedic medicines will kill the wives
other of Indian but they will benefit the wife
of the medical leader, who demands their
total abolitation. May eminent doctors come
on the sly to take their Ayurvedic treat-
ment. Their behaviour is very inconsistent.
Through the good offices of the Prime
Minister, I had an occasion to show that
letter to her revered father, the late Primse
Minister Nehru and he had remarked that it
was very inconsistent that the Spckeman of
the Indian world medicine should demand
abolition of Ayurveda by the government
and also place his wife under the Ayurvedic
treatment. I would like to repeat my
reply to the taken Prime Minister. '‘Sir,
all this can he consistent only in one way,
that he has his eye on some other lady’.
If he really believes that Ayurveda kills
the patient then the best way of getting
rid of an old wife would be to place her
under the Ayurvedic treatment. It cannot
be anything otherwise.

16.43 hrs.
[Shri R. D. Bhandare in the Chair]

Then, Sir, there are so-called enlightened
people in India who say that it is only the
love of tradition that has preserved
Ayurveda acd it is only the traditionlists
who hand on to it.

Sir, with your permission, 1 just want
to give on typical case to blast the mythe.
We wholive in metropolitan citigs, wg Who
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are far away from the traditionalists, are
called upon to treat many people who are
extraordinarily western in their life and
outlook, to patients who are stuped in
modern and western culture. All these
people talk of possesing a very rational
outlook. But they have their own incanta-
tions and mantrams and they have their
own fanaticism. You have to whisper into
the ear of a modren, instead of a Sanskrit,
mantram, only five words in English, “This
is a scieotific medicine”, and he closes his
eyes, and opens his mouth, and you can
throw anything down his throat, any half-
understood or ununderstood, poison, and
he will swallow it uncriticully and incondi-
tionally. He sometimes takes a poison whose
side effects leave him nonchoice but to place
himself under the Ayurvedic treatment for
tne rest of his life, and the Ayurvedic
physician may earn far more out of the
treatment of the unendiog after-effects of
the so-called “scientific” treatment than
he does by the treating more natural and
legitimate diseases.

He faithfully and readily swallow
unknown and inadequately investigated
poisonous drugs, with docility which would

. make a guinea-pig blush. And yet they
talk of the rationalistic approach to medi-
cine. Today, you have the position that
if the Ayurvedic physician completely
divorces himself from taking up normal
cases of illness and handles only those
cases which suffer from the deleterious
after-effects of the allopathic medicine, he
could make his two ends meet and go on
paying his income-tax. So, the future of
Ayurvedic physician is not in any danger
that way. But what this Bill demands is
that the fate of Ayurveda should ultimately
rest with the Ayurvedic propersion itself.
1 am aware that many hon. Members want
to speak, in fovour of Ayurveda in fairness
to them, I want to conclude very quickly.
1 will just give a typical example of a
modern who resisted Ayurveda, who in all
his speeches and statements would refer
to Ayurveda as a system of nostrums and
horsé-doses etc. That gentleman got a
heart attack and was admitted into a
palatial allopathic hospital in Bombay.
Within 24 hours of his admission there he
ipsisted upen his removal from that kospital,
ip spite of India’s port rank cardiologists
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attending on him there. His complaint
was that the atmosphere was Indian. He
shifted to an American hospital, namely
the Breach Candy Hospital in Bombay,
where both the atmosphere and the
‘atmospherists’ were very modern. There,
while rtecovering, he developed pyelitis
in addition to his heart disease. He was
given an antibiotic which with 72 hours
brought his pus cells in the urine ; from
300 per miscroscopic field to zero. When
I called on him, he said, with a smile,
‘Panditji, see the miracle of the modern
antibiotic ; three were 300 pus cells per
field in the urine, and they disappeared
within three days of starting the treatment’.
Fifteen days later, this gentleman had a
relapse. About his culture, 1 may tell
you that with his children he used to speak
in English ; he does not speak his home
language ; in his house, the records in his
collection are of Western music, and children
turn over to Western music when Indian
music is going on. If you pinch him or his
child, they wouid say ‘Ough’, npot
‘Al’ or ‘01’ ; even the pain they feel is in
the English language. That is the back-
ground. With that, when the attack came
for the second time, no amount of anti-
biotic could reduce the pus cells, and he
had to come under Ayurvedic treatment
which cleared him completely of that
within a reasonable time. His reply was
‘This must be a faith cure, because my
respect for your personality is so great
that perhaps my mind responded to it ;
otherwise, how could the ancient three-
thousand-year-old drugs kill those germs
which even the modern antibiotics in their
highest concentrations fail to kill.” My
reply to him was ‘Our Indian Constitution
is very generous ; it permits every Indian
to behave like an ass ; it is his privilege.
But are you not abusing this privilege ?*
Eventually, today, he is one of the biggest
converts with the fanatical zeal of a
convert. And very eminent followers are
following him. This is how Ayurveda
has kept alive among the modern people.

But 1 have no grudge against these
people. 1 do not want to complain
because I sece on both sides, on the left
as well as on the right that there are plenty
of good well-wishers of Ayurveds, Therg
is no doubt about it,
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But with due respect to my colleagues,
the Members for whom I have very great
respect, | want to liken them to an old
maid in Paris, who was under the treat-
ment of an English doctor. Ope night,
she rang up the doctor and said ‘Doctor,
will you come and see my daughter 7.
The doctor was scandalised and shocked.
He queried But I thought that you were
on old meid’. She said ‘1 am, but I am
not a stubborn old maid’. Now, my hon.
friends here are supporters of Ayutveda,
no doubt, but they are not stubborn
supporters of Ayurveda and that is why
injustice has been born just as the daughter
was born to that old maid due to lack of
stubbornness. ’

If there had been a little fairness in
handling this subject, this great science,
which can bring troops of foreigners at our
feet, then we would have been the leaders
of the world medicine today. Doctors
are very fond of mentioning that 90 per cent
cases recover in any case, and only 10 per
cent are the people who require treatment
and who are difficult to cure, and the
doctor gets credit anyway for that 90 per
cent. These doctors rarely recognise the
fact that the Ayurvedic physician usually
gets all his cases out of this 10 per cent and
none out of that 90 per cent. That is why
he has kept himself alive. 8ir, 1 have
been asked not to take too much time.

With the ficst ring of your Bell, I will
resume my seat.

But 1 want to submit through you to
the Health Ministry that after a very long
period, a set of fair and just Ministers has
come into the Health-Ministry. All the three
of them, Shri Satya Narayan Sinha, Dr. S.
Chandrasekhar and Shri B. S. Murthy—
it is a pure but welcome accident—happen
to be well-wishers of Ayurveda. They skould
bestir themselves with speed, not with
delay. As my honourable colieague, Shri
A.T. Sarma has said—a similar Bill was
introduced about two years ago. A com-
mittee of Ministers was formed to draft a
official Bill for introduction in the House.
For merely, two years that commiftee
existed but did not proceed with the
matter and did not draft a line. I am
grateful that they asked me to take over
the chairmanship. For a change an
Ayurvedic physicine was invited to be the
Chairman of a8 Ayurvedic Commitice.

VAISAKHA 20, 1990 (S4K4)
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We completed the draft of the Bill at a
singal sitting. At the second sitting the
Committtee finished its work and dissolved
itself. We should work with the speed

which has been demonstrated by that
Committee.
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1 request the Health Ministry to go
deeply into this entire question of the
authority with regard to Ayurveda coming
into the hads of the Ayurvedic physicians.
The Health Ministry has now got an
Ayarvedic Adviser. Thus luckily. we have
a high officer in that capicity belonging to
the Ayurvedic system. Why should not
every defision on Ayurveda be finalised by
the Ayurvedic Adviser directly with the
Health Ministry, instead of straining it
through those medical channels which are
very unsympathetic to the Ayurvedic
system ? [ am grateful to you for giviag
me the opportunity to place my views
before the House.

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Shri Sharma who moved the
motion was very cautions in proposing to
send the Bill for eliciting public opinion.
We know that very few people in this
country receive allopathic treatment in
hospitals or from private practitioners.
Last year, I had put a question about un«
authorised practitioners of medicine.and
the reply was that there is control only in
the case of allopathic medicine. The
Indian Medical Council takes care of only
those persons and mediclans under the
aHopathic system.

Regarding the many lakhs who practise
other systems of medicine, there is absolu-
tely no control. It is high time that some
effective control was exercised om people
who practised the other systems of medi-
cine. It is high time that a proposal for
setting up an All India Ayurvedic Medical
Council be taken up by Parliament. Of
course, in certain States there are Councils
which leok after different systems of medi-
cine, hemeoeopathic, ayurvedic, allepathic,
and other systems. But as we have the
Indian Medical Council to take cate of the
allopathic system of medicine. we shbuld
also have a Council to look after not only
the education but also the practice and
research on the ayurvedic system exclusi-
vely. It should not be mixed up with
what is culled the integrated system of
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medicine or with homoeopathic and allied
or other systems of medicine.

We want a burea of All India Medical
council so that it can have effective control
over education, research and practice
throughout India in whichever State or
Union Territory it may take place. There-
fore, without taking any further time I
support this motion. 1 suppose we should
receive the opinion of experts on Ayurveda;
not only they but also these people who
were benifited by ayurvedic system of treat-
ment as was amply illustrated by Pandit
Shiv Sharma who preceded me. If we take
to the study of Ayurved in earnest, I am
quite sure that India will in course of time
be proud of having some of the best dis-
coveries due to research in ayurveda. It
should be given proper attention.
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SHRI N. SETHURAMAN (Pondi-
cherry) : Sir, Chairman, Sir, I support
this Bill. It is a good augury that this
Bill provides a large scope to improve an
extend the indigenous system of medicine
which has so far remained unmattended to
and unencouraged without the patronage
of the Government. Itis a truism that
the Ayurvedic medicines are most suitable
to our people both in the economic sense
and the medical sense. The Ayurvedic
medicines can be prepared comparatively
at cheaper cost ; they are not only preven-
tive but more curative. These two effects
of the system draw a greater number of
people towards it.

It is evident from the reports of various
committees on indigenous medicines thdt a
great majority of people are attracted to-
wards the system so sar as their health is
concerned. This evidence as well as ex-
perience rgveral that Ayurvedic medicines
are having good curative effects even for
incurable diseases. For example, research
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is going on in the United States of America
to find out how best an Ayurvedic herb
called blackshade —which is known as
Manathakkli in Tamil—can be used for
curing cancer. Also, the Ayurvedic system
can help to solve the family planning prob-
lem by providing cheap herbal contracep-
tives which do not cause side-effects.

At present, Ayurveda is being control-
led by the Allopaths who show always
step-motherly treatment and do not allow
any improvement. 1 submit that there
should be a separate portfolio for Ayur-
veda. Besides, the allotment for indigen-
ous system of medicines should be allowed
to lapse.

The Ayurvedic Medical Council which
is to be set up by the provisions of this
Bill should have only Ayurvedic doctors
as President and Vice-President. Necessary
steps are required to be taken to raise the
standard of Ayurvedic education and treat-
ment in such a way that the public would
not get any prejudice against the system.

SHRI S. C. SAMANTA (Tamluk) :
Sir,  am glad Mr. Sharma has brought
this Bill. He wants it to be circulated.
There is necessity for it so far as the indi-
g=nous systems; of medicine are concerned,
because much water has flowed down.
Government accept not oanly ayurveda but
also homoepathy and unani as indigzn-
ous systems of mediciae in this country.
The British came and killed these systems.
But still it survived. Now our Government
tells us that we will nourish it. They ap-
pointed so miny committees and so many
recommendations have been made about
these indigenous systems of msdicine. How
many of them have been implemsnted and
what has been done up tili now ?

There is one adviser in the Health
Ministry ayurveda. He is an adviser to
the health service, which is manned by
allopathic doctors. This poor adviser is
there just to keep his position and what-
ever he advises is turned down this way or
thakway. 1 had the privilege of moving
a resolution about homoepathy in this
House. Panditji told us that this shoald
be put on a scientific basis. We said,
there is no objection to it. You see whe-
ther there is science in it. If thére is no
feignss, do not accept it.  What have we
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seen ? No report about these indigenous
systems of medicine says that they are not
based on science. They survive because
they have a scientific basis. Why are the
systems of medicine recognised by Govern-
ment treated in this manner ?

I bave been following all these years
what has happened to these indigenous
systems of medicine. My hon. friend who
spoke just now is very hopeful that we
have got three ministers and they will
jointly rear up these systems. Let us hope
against hope.

From Rajkumari downwards so many
ministers came and did nothing. They
could not do anything. Therefore, I would
request the Minister not only to accept
the motion for circulation of this Bill but
also to see that necessary steps are taken
so that this system gets that much recogni-
tion which is given to allopathic or modern
system of medicine. We are 750 Members
of Parliament. How many ayurvedic dis-
pensaries are there for us ? Oaly a single
one. 1 do not know whether there is any
homoeopathic dispensary for us. 1 think
there is nome. Do these Members not
want this system of medicine ? They want.
But there are no facilities for it. This is
the only thing that I will refer to show
how the indigenous system of medicine is
treated by this Minister.

It is a State subjsct | know. There
are ministers of Ayurveda in Rajisthan,
Gujirat and Kerala. But the system which
the Government has recognised should be
regulated from the Centre. It is a Concur-
rent Subject. So Ceatral Government has
the responsibility. For this reason my
hon. friend Shri A T. Sirma has done a
very good thing in bringing forward this
Bill and asking for its circulation to elicit
public opinion. Public opinion is known
to alt of us. Let the Government accept
this motion, let the Bill be circulated , after
that let it be referred to a Select Com-
mittee, let the Government say how they
want to amend this Bill which has been
brought forward by our friend and let it
then come before this House. Let them
do so if they are really serious about it.
If they are not serious let them say that it
is not on a scientific basis or let them
bring forward other accusations. Let us see
soq:ethiqg which will help this indigenoug
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system of medicine which we all love so
much, which is so much dear to us and
which is so much useful to our system.
Let that system come back with all its
glory. With these words I request the
Government to accept this motion for
circulation.

#agm wfgEw (@)
gurafy AT, =t 5o fro wwi grw
wega wfewr Aty agafes fafeear
aftwg fadas &1 & gadq F0 & fag
@3 g § |

oMW gATR AW F JINTT Y 20 G
2 3F & g R @ F AT i g
oY guy § ag 7998 e ¥ f @
§ 1 R wEea ot I AR A &
& gwrafy wEEm, W9 TR § A §
ok wfgx & fF W F T3 IgaE
TAF] werarSr g AfFET gat WAt F
ZX-g% T FeIqTT @A § A9 A Ay
3 gt W owTaE Af F awaw §
ST AT FE 4N, HEF TF-HMT qEqqrS
%ot qragt X TG g A Fad
&1 fafecar sqaear & av ¥ Jgral At
A W A W E STET @R A
frasey w wfed |

F@ER FIU AgEfes qgfy & i
IYET A AT @ E MY FAT A
g g &« woar fafeen sgEear
¥ fa et snar & 7 TEdfaE o3 s
fargr st 81 e & fag @ga awe
#T 95 PAL AT TEFX TH AT FAF
= Ed FQT g

dfexer Frfwsiar ¥ ot Faadf ara
R anx freey § ag @Al ¥ @R
giec & A A g § A Ag 99
ot ¥ & wm W § ot R s
@ giyae st @ E, @ ¥ fag
afer Sy faw o § A 9T I
A s fare faw oy & 1 A g
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ARA | A 7T W, FAT O otF
A T 9 3T T qafs qe aga
w7 § AT Jar 7 Fgr o1 9w w4
MFaY I AR OreFd ¥ fafed
Atear QT ¥ IR T TG FAT
TEN, WA AT FT JAT Ag wAT
g &1

Al #Y AT FT AGAL B AE
AHGW § AT 93 FAT @rifas o 2
Fifs afkdl gF gk @9 IgaAd
wrgafes 49 faw i § ok afy
qIgd FT A GHST Al § JF I
s § 1 Afe R ¥ F 919 FI O34T
3 5 srigdfes fafacar agf & @3F)
grr oY sieaTe farwar srfze ar ag 49
fre T & AR 37 wqer AFEKF g9
FT QT FIIST AEF ST AT @I | Sy
912 ¥ wgE ¥ famafaaray § ot st
qEsfde g ause At § NwRT ¥
mfas ggigar A8 faedt &, afans-
@EY qg GAT® 7§ AG 99 W)
> fou F=hg g F @ 21 @
Afg At s foad fF w9
37 1 =faF agaT fas @& 1« g
myE feF 9% g ¥ 5% F fawd 97
1 a4 & I« fae wifge faaer
f gw uaifas a9g0Es #1 1W & Fifs
faaar @wg TRo do dlo GHo FIH
Fomar g e § wwg wgEfs =
99 FF F WY anar g AR safEy
¢ Fug T § f5 mgac =l w=
TGN aE ¥ gEEy w9 399 faw
o agarg & WAarwmy aAF
It § &F § 9 AT @ AT Agag
It #Y A GG arE F g9 399
frr Ty Fw faer .

¥gral & dar A ggw w3 Fafear
sygewt 71 fAa wANE R 1 | WY
SO, I ¥ AT g eda
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[ =it argarw mfgE]
sife s F@ fay wifaw a1 wewars
¥ T OF gW, HET, A AT S
i wmAr @9 W E AR I I
gl § ST TRl FW 1 @ FQ
2 ¥ guwr ofcam o & @ E
I FEHT @Y AT w7, g w2 FAW w0
qeTags A qAr WX gar i
a7 e faar AR |l § A F
fear fF gw e § WK EE-HEQ
e w2 § R T IR AR
T AT HEET 5 AT el gy
TR 9 § 1 5@ a0% ¥ | F /@
R EGE AR AR g
T 3@ T H AW T W I TF
T ¥ AGAT FT FAT WL W IE-
W fagew A W faed A
myafen dend § ST frdew 53
Sfaa sgaear w3 A foa ot gEe ¥
freafraem & vA &1 wfas sfew
FErgaT ST AR | TS @ A
T AR § o agn fed s A ew
fafser sefr® Mg ¥ Al
Wik g wegt # afaw § o=fas
wifes agmEdl Ye ST fey aifE
¥ WIS FT AWH T F TR QA
% fgd 30 W TG S9aT B W AR
qz g@Te fAw @ | §@ W@ H A 9
oy g & WA 7 el & S
e AEY ST M ¥ | gt Faw
ws arT § wAE gf AR T g
1 Afpw Aww & FH A q@ TG
2 iR TRy IR F 9 o9 AW
g @ e vuy geEr @ R R
a1 aFNE 2 S SAF g IqAE TR
f-ga® Y2 & o< & 9g IY UF A AT
foggas 3 TR WR Rt & w A
w=e, RARQ N R ag & qad
T 3 F@ g AR wwe ag R
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fFafs ag 0w oU agarg v s
TFE ¥ fr @ M wmfe R |
R aT ¥ Ia9 =) 9T @ safay Qe
qT M AT FW § 1 STERT A A,
7o o1fe AT AE Y & A 9T q%
AN T qwEy F1 fafrms AT AL
a9 aF ag QU #t 9 A agf 9v war
AR g TR ® T H #ET Ag W
gedr §1 Tg AT F q@A wT AW
qYEE a1 & AWy § Wi ag e A
ag & I g 70 IS F gFA & |
wey f g F ¥ @R
migEe # Afas § afas st 2
Fagarg fr =g s W ¥ fag
AT TR 9T UF A wgdhew afkeg
S FAT WIR @ F fAg wow
¥ o5 TRERE A AR IEd g R
WA mgdfes deqTsi N ggEar T
siagd v 157 i F G ¥ W@
fast &1 gudw Fxar

SHRI S. KANDAPPAN (Mettur) :
Mr. Chairman, I fully support this Bill and
1 do not know the reason why Government
should be hesitant to elicit public opinion
on this Bill. I hope they will concede
this reasonable demand.

The Ayurvedic and other indigenous
systems of medicine were well-developed
and put on a scientific basis in India long
ago. We know from our ancient literature
that there are sects or groups known as
medical practitioners who were concen-
trating themselves on developing these
indigenous systems and putting them cn a
scientific footing. During the middle ages
and later there was mixing of mediccine
with  super-natural and mythological
powers.

I do not know whether it is prevaleat
in other parts of the couatry, but in my
part of the country there is a sort of
secretiveness  attacned to this kind of
labour. The indigenous medical practi-
tioner will never divulge the secret of his

herb for the threatment of particular diseases
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with the result that after the death of
these people posterity lost the privilege of
the wealth of knowledge that these people
had acquired during the long period from
their experience.

Even today in Tamil—I am told in
Sanskrit also— particularly in Saraswathi
Mahal in Tanjore there are a good many
manuscripts bearing on this particular
subject which have not seen the light of
day. They are not printed. Nobody is
able to print them. We cannot expect
the poor indigenous medical practitioners
to print them. It is impossible.

It is, after all, the Government that
should come forward to bring these things
out. In Tamil also we have got copious
literature that has not seen the light of
day. Particularly in_Tamil Nad there was
another syslem of medicine —I do not know
whether it is connected with ayurveda or
not—which is called the Siddha system of
medicine. Now our Government in Tamil-
nad is giving a lot of encouragement to it.
I think, they have set up a council. The
Government is patronising that department.

But these things should be brought to
light and it should be put on a proper
modern footing.  Unfortunately, in the
spirit of modernisation, when we go about
adopting certain things, we always try to
get rid even of the good things that were
there. It will not only be a loss to India,
but I feel that if we do not develop these
systems of medicine and do not improve
the working of these medical practitioners,
it will bea loss to humanity. All the
wealth that our ancients have acquired will
be lost. So, T feel that this is one field
where we can really be proud as Indians
and it is high time, it is very late in the
day rather, for us to urge the Government
that they should come forward to recognise
it and put it on a proper legal footing.

It is common knowledge that there are
many herbs that were taken abroad from
India for use in the manufacture of modern
medicine. These herbs were being used
since the Vedic age. From my own per-
sonal experience I can say that. Till
entered college, whenever I fell ill all the
treatment I got was from my mother. She
did not know any modern medicine. She
did not even have iodine with her. The only
knowledge she acquired was from her
mother from and her mother anteriority.
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Herbs are available in the villages for each
and sundry illness, for any illness, and
many of them were quite effective.

Even today we know that there are
certain people, apart from those who do
not realiy have the knowledge but who
pretend to have the knowledge and exploit
the poor people in the villages—it s really
these people who damaged the cause of
indigenous medicine—who really have the
knowledge and who are able to bave good
practice in competition with even M.B.B.S.
degree holders and other modern medical
practitioners. Of course, it is not our
intention to decry modern medicine. but at
the same time it would be an unpardonable
fault on our part if we do not realise and
give due importance to our own medical
system that was agreed on all sides as effec-
tive and can be made more effective and
even as to be imported by other parts of
the world.

With these words, I fully support the
Bill as well as the motion for circulation.
I would like to add only one word to it. I
am sure, the Bill is comprehensive. As
many Members who preceded me have
pointed out, there are other systems also,
apart from ayurvedic. I myself have said
that the Siddha system of medicine is
prevailing in our part of the country.
Like that there may be other indigenous
systems and the Government should see to
it that they bring a council, in whatever
from they are going to bring it, so as to be
all comprehensive so that we do not lose
the knowledge that belongs to our fore-
fath ers.

SHRI NARENDRA SINGH MAHIDA
(Anand) : Mr. Chairman, I congratulate
Shri Sarma for bringing forward this Bfll.
All the committees on the indigenous
systems of medicine have recommended the
establishment of the Ayurvedic Medical
Council to control Ayurvedic education
and treatment but no action has been taken
by the Central Government in this matter.
It is regretted.

Just now, the hon. Member, Shri Goel,
remarked ‘that tbe present Government has
taken no interest or they do not encourage
it. I would like to point out to him that
as late as in 1938 the .Indian National
Congress had passed a Resolutien saying &
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[Shri Narendra Singh Mahida)

“The Congress is of opinion that
having regard to the wide prevalence
and generally accepted utility of the
Ayurvedic and Unani systems of medi-
cine in India, earnest and definite efforts
should be made by the people of the
country to further popularise colleges,
schools and hospitals for instruction
and treatment in accordance with indi-
genous systems.”

That Resolution was passed in 1938.
The only thing is that the present Govern-
ment is not appiying its mind to the Reso-
lution. That is my complaint. The charge
made was that the Members on this side
are not national enough. So, I am just
pointing out to him and also to my party
colleagues that this ancient system is now
seeing a little light.

Of course, the former Three Health
Ministers, Shrimati Raj Kumari Amrit
Kaur, Shri Karmarkar and Dr. Sushila
Nayar never encouraged Ayurvedic system
of medicine. A little hope is given by
Pandit Sharma that the present three Minis-
ters may probably give an encouragement
to this system. I have a personal reason to
believe it. About two years back when the
present Health Minister, Shri Satya Narayan
Sinha, entered this House after his visit to
Russia, I saw his face swollen and he was
looking ill. I just pointed out to him, “You
are not able to sleep and feel uncomfor-
table. You are uneasyab out your present
health condition.” He said, ““What shall I
do 7 I told him, ““You eat Triphala harad.”
I am glad that having cured himself with
this Triphala harad and having been made
the Health Minister, I hope, he will conti-
nue to encourage Ayurveda.

1 was also a believer, after my educa-
tion in England, in allopathy. But ex-
perience has shown, as we are all wiser by
experience, that in Indian conditions,
of all indigenous systems, Ayurveda is the
best and, I hope, such wisdom will enligh-
ten other Members also. After all, the
local conditions, the local medicines. the
local plants, suit us rather than all other
medicines which come from other places.

Ayurveda is a way of life. It is not
merely a medicine. It gives us great
shanti peace of mind. There are one
thousand slokas only on Harad that acts

MAY 10, 1968

Medical Council Bill 3604

like a mother. That Harad cures even dead
skins, makes it soft. If we put it in our
intestines, it improves our health. I would
like to request the House to be proud of
our own system of medicine. The great
Alexendar took away, about 2000 years
back, some wise people from India, and
converted Ayvurveda into Unani, Unani
now has come back to India. We also
hope that Allopathy will learn from the
great art of Ayurveda.

I would like to commend it to the
Government to concentrate more on our
indigenous methods and see that Ayurveda
develops. I also request the Minister to
give Ayurveda medicine facilities to Mem-
bers of Parliament in North Avenge and
South Avenue Dispensaries. Ins ead of
giving us more money by way of allowances
we should be given these facilities. 1 have
distributed about 5000 bottles of Harad not
only to Indians but also to foreigners.
They have reported that by this Harad they
have improved their health. Wen we can
cure ourselves with a cheap medicine cost-
ing Re. 125 p. or so, why should we gb
to a doctor and spend more ? It will not
increase your disease. It will prevent it.
You can sce from my face and health, the
success I have achieved by following the
Ayurveda system.

SHRI S. M. BANERIJEE (Kanpur) : |
was very sick recently. Thank God I did
not go to Willingdon Hospital !

SHR1 NARENDRA SINGH MAHIDA:
I will give him a free bottle Harad. |
stand a guarantee to him. Harad or Tripha.a
is a very nice medicine. I can assure my
hon. friend, Shri S. M. Banerjee, and other
friends that it will not increase the disease.
It will cure the disease and, if it does not
do good, it will not do any harm.

There are some suggestions which have
come before the House. 1 would say that
we should be firm enough to believe in
our own system rather than rely on foreign
medicines. I do not wish that the Bill
should be circulated. We should bring
pressure on the Ministry to . listen to us
that at least, not on an experimental basis,
on the surety that these medicines have
been tried for thousand of years.
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They are bound to improve us. Maha-
tma Gandhi tried the indigenous methods.
We should have faith in our own system
rather than looking to foreign medicines.
We should be proud of our own hiretage.

I want the hon. Minister to pay more
attention and give more encouragement to
the Indian system of Ayurvedic medicine ;
he should have a united council for Ayur-
veda, and give more facilities, to Ayurvedic
system.

= Tfa T (qQ) : Fwmafa Adaw, a8
Y faer s @ s arde F@ F fog
# w1 g 1 3@ {9 B AW 1 799
g gdta g g1 § AR A
A i S & are TEaT B
w99 & | garr 43 & fF Far awr fogw
21 i ¥ gedt gargar AW qAar & fag
gaW FT GF g1 TYAT &, greEy
g T uAay &), Far T o oy F
gefY qmigmi g fagw 21 are &
Ty M g @ F AT gaw w3
g & & gawar § fF adf T @ &
Y W & faar sefaat & ax @ §
fgunarg Fagaa g
retge st mgds § dud wEn T
gigganidavdag ol g AR
¥ Fgd o § 5 mgae dmfw T W
menfea A8 &, mgfE agf 8, ME a7
2 AT FT TEIATT G FT FHAT 1
AT aa A 2 A @ fag
AT T SEadr F arg s qgrs
g

UF aXE aY gIHIT gEV ARl
TITH G FT AF § AHA AN AH
o9 3 fr Fr @ wWr g1 & wow T9-
st =g § fr g Stgi 9X ey
F WA A &, TG F AL, 9 I
gigd W UF WA AR E,
d& wmd o1 @ §, 9 AU S ax
N fF g AT F TR FAOH F
frg ey g1 S ST R IT A
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Il ¥ I G FIAT § AT I W
UF G99 N AT @ T 1 qg 99 gt W/
gafd aET F gy QI o w@ra &
FuHAT § 5 a<Fe a7 wagear w7 @
I AT § | F@R A9« e
FET AT FT FAAH AT GF FT A&7
=t & afsT 39 Irage W 97 e &
ThT A0t ¥ § fasry o @ 2, de
fawry o < &

F@ER & NMfg 3z & 5 N 1
TS TAT | AT gqAY ag19 | AT F
13T § W WgET ST A AT Hawer
AFT | FEFR AYIET I A a5 A-
T F A TR TR IR
famiae FIAT AT W & 1 qW@ERF famer
¥ argfasar & qmr @R g Tar €
TR AFT N &1 qEar 2 faa
#¥ 1 afFT gz 3@ A fFam ogew Ae
g, fraet Jar grgae O A A §
FHaAr g, T I¥ AL famar & T8
1T @Y IAY &Y § 99 g7 AT FIAT A
9gT X F a¥ a3 A Wit F weATqE
W QX T AN HAN WA F wr=ATTF oy
e ¥, FAY F, FAT F, duar wif
AT F AeAOF AT AT T AR T N
T & 1 Y A wrarst ¥ sreAmaE gwr
FW ¥ 37 femw ¥ g7 w7 Qv ar,
IR TR srigr ar a1 1 Wk
Y SESN F HeATeF AT ¥ IAF WA F
gifkafdt wdem Qmar 1 gy &
FMIMATQEFIT A Aot N
TG AT FEATIH F AT F A A9 gar
ar HI HASt F AsgeR) F A F
gafenfed Fe<iaq ar a1 7T 59 79z
¥ R W A e o ¥ a7 A
g, ¥ aE AN F T a @ g
AAE FT g1 & | TER F 99 M-
AN ARTA WAL a8
9 @AW F A sfear & ge a8
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[=it <fa 7]
N &, fod 39 fagew A s N a1
TE AL AN agama 2 e
I fomw Y foeers we ¥ § g
goE § AT QN JfgT | oF a1
agEE FY i AT @ e aifge
SR @ atE e @ AR Al
TF TF F &1 g F1fgy, FRawa
g1 =ifge, sfgiaar 1 ifed arfs
FIFTA FGT FT TR H & W T
2 gFd § oY gEdy AT [ FT gEW
qax

A W AT @ & | e F
TAaR ¥ gorrer w4 ¥ fad fager e
afge, &< & FT T @ & 1w
gatifas T9RT F O W13F | qg AIHT
safaeae faa 2ar s g @ |-
Ty X 9, TT" g7 I9T @y a9
STEAT | WA G g@r< N g Ay
A WIgHr &9, 7EE WA @9 FW 0T
JIEN | AT ARAT TAAT @S A4T FC
gHaT &) TW Y AW M FAS Ay,
TTE ar g Frw & § AgEad = d
3 ¥ AR o fawew ¥ @I FEw £
sl a% WY 37T famw wgEe ¥ wfa
gfew § | 38 S T I F fHay A
@ & A9 AL AL FEAT Ay

# g agl Fga1 g a0 wgh A
Ty 1 Afe gl a9 Y g7 § Ao
A SeR AT § IR AT AT HIW
#3 O | AGHF AR frEw w6
argfas T gF1C H e § 1 7Y Al
a1 Y g Y § 1 ¥ qwww ¢ e foat
gt NS § o7 At IARY, IR
Hymar FO L gER AT AT YA |
¥ ogm § S mgfas fa s
o= ¢ AR fm e g
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MAY 10, 1968

Medical Council Bill 3608

oA AT AT § I9F N Jwfaw meR
FT 9T =TT 9T | A sy A
TN AT awmIPNE 1IN
Tw g A § ¥ sgfw § & A
oY st wrgfE A g ¥, ¥ E Nfs
gz A @ A, 2w A i g, A
FUHY § A ATE I @ F@R
fad s § #ix @iq & arg avw
M F ST HgArET @ Sy M I ¥
X A SEY W AT SIIA # wifE
W@ § AR S FIFT AN FAAT B
qfary § 1 & =mar g 5 oww wgdE
o ) AIgaE @ SN I
&t qqTIAT AW FT qEHAT £ | T@A
AR FTA IIET FHRT |

forg oA & ¥ § g woAman §,
ITAT TF qrT § wIH GrHN @A Trgar
g2 [T @ @ gghae FEAw )
frem ovag A @ a8t 99 ¥ gTAW I}
G L1 I @R W IT FIAT FY
gs s F fau s s9am A
FER A gIAA@ FA I ? gt WY
TeqIaE A § SAnr wif Frfafedaa
afl 3 agt wed W=y § 5 oww
s aQ®l ¥ myEe 9IIAT T |
G 9 O GEFa faawg § 1 S e
¥ qfteg s N @R F fag @ faar
T § W AR Fgr T g R ogw g
AYET TEH A T 90 A X § 1 I
GIFX A IW FIOW FT a3 F f2A1 2
w[ifF a7 | i Ers s @
# =rgar g v faanfadY Y @ fawrag
% 39 9 sarw faar 9y WX agi wrfa-
BT Fearahi A frgfe &Y sma

@ fa@ & mgdfes s faw aaw
S gwE e M awm awr segy
T & S @ A Frar o anfed
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dfeq fr gt off ot @ AR A &
T Fg o W g T IR
IO F A AT 1w

o okl & grq & £ faw &7 gudA
w7 § AR wrgar g fs aoR @
¥ ot fowmfed at € § S AR
X1

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Mr. Chairman, Sir, I stand to
support this Bill. The.main question is
the approach to the problem. Sir, the
allopaths think that this ayurvedic system
is a hocus-pocus and it should be abolished.
Government’s giving recognition and giv-
ing some support is only a concession to
public opinion. This system has survived
thousands of years. That itself is a proof
that it has efficacy and scientific basis. The
ayurvedic and unani people also have got
some inferiority complex which has deve-
loped because of the condition right round
them. I have seen a number of hakims
and ayurved carrying a stethoscope and
prescribing anti-biotics. This is happening,
Sir. The fault is on both sides. What
we have to decide is what should be our
approach to this problem. It is not a
question of conflict between the two sys-
tems. It is not a question of what is right
and what is wrong. It is a question of
the scientific basis behind one system or *
the other.

Sir, T will give you one example. I
had been to the British Guiana. It fs
below sea level. I had an attack of asthma.
There was also a German doctor who was
travelling with me. He came to me and
said ‘Can I help you? 1[I said ‘Thank
you very much’. And he was very kind
and he treated me. After that he told
me, ‘I would be able to help you more if
you stop on your way to India at Friburg.
He was very kind. He treated me very
well. He had treated Shastriji and many
other VIPs. 1 specially went out of my
way to meet him because of his kindness to
me, and 1 went to his place.

I found that his room was packed with
various kinds of machinery, some X-ray
apparatus, some cardiogram apparatus, and
almost every other type of apparatus. It
vras like a factory. Then, he examined me,
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took the cardiogram and all that kind of
thing. Then, the prescription that he gave
me was this : ‘You are a very old man ;
80, you may not be able to do sheershasan,
but there are some modifications which I
would advise you to do’, and he actually
showed me how those aasanas were to be
done and he gave me instructions how to
lie down, how to raise the feet and so on.
So, that German doctor was prescribing
me in Freiburg the yogic practice that was
there in India. Then, he gave me some
homoeopathic medicine. Then, I said ‘I
am surprised ; you are a great doctor ; you
are having all this machinery etc., and yet
you are giving me homoeopathic medicine.
Is this not faith cure 7 He said ‘Suppose
it is faith cure. The only anxiety that you
have is that you should get cured, and if it
is faith cure and it cures you then what
objection can you have 7 Then, he added
‘Our knowledge about how drugs react on
the human organism is in a stage which is
not perfect, and we do not know how
drugs act. Therefore, all the time, we
have to investigate in every case’.

So, here was a doctor who was sitting
in Germany who was highly qualified in
allopathy and who could practise any other
system of medicine. But here anybody
can set up a homeopathic or Ayurvedic or
any other dispensary, whether he is quali-
fied or unqualified. But that German
doctor who knew all the best in allo-
pathy was still wanting to investigate
and find out what was there to
learn and he was all the time a studeat.
Our doctors unfortunately "do not do any
such thing ; for the last fifty years I have
been treated by several doctors; not a
single doctor in India has ever prescribed
me anything which has any connsction
even remotely with yoga or with any medi-
cine which is prescribed in Ayurveda.

While I was in Germany, once they
gave me some medicine, and I said that,
that was Isaphgol. They had bottled it
and they were selling it. So, what matters
is the approach. There has to be a scienti-
fic approach. You cannot say ‘Get®rid
of allopathy and have instead Ayurveda or
Unani’. There is no such thing which is
so absolute. Once a German doctor told
me ‘Look here, if I get some deep cut on
my hand or something happens to it which
is yery sgriqqs, I would go to a surgeoq
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[Shri Bakar Aii Mirza]

and ask him to cut it ; but for some other
thing, I would take homoeopathic or Ayur-
vedic medicine. It depends upon the
physical condition and the efficacy of the
particular medicine.’

Therefore, it is the approach which
matter The present approach has to be
changed. Our Government seem to have
got the idea now that all that comes from
the West is the best and we have nothing
to give. I do not claim that there is no
room for improvement in Ayurveda. There
is a great deal of room for improvement,
because Ayurveda has stopped improving a
long time ago. That state of affairs must
now change.

Therefore, 1 would request the Health
Minister to take a sympathetic view of the
matter and really go at it with vigour. The
people of India have still faith in Ayurveda
and Unani. 1 have worked with labour
and I have asked them to go to the hospi-
tal on several occasions, and yet the man
who was suffering would often go to a
village to get a certain drug from some-
body which would cure him ; he would go
all the wav to get that drug, whether it be
Ayurvedic or Unani drug. Therefore, these
systems have got to be encouraged.

There is also or other reason. Qurs is
not a rich country. We do not have suffi-
cient doctors for the villages. Our people
are poor and they cannot afford all the
expenses of the modern medicines. So, if
we have a set of people working in the
villages, who are qualified enough and who
have an elementary of knowledge of allo-
pathy besides Ayurveda and Unani, that
would be very helpful.

With these words, I commend this
measure for the acceptance of the House.

=t e g () - gl
a3y, § t@ fadus &1 Q@ 99T 7w
g1 & wradi geen,  qat, } ag-fe
¥ garTwaAIz w3 § 5 IEA o fadaw
wnazidwfFar g o fMAaE §F @
Fza A N A v 1 T F ANE
¥ TE1 ¢ 6 ¥ v g7 @ g, Afew
Wt aua g gty A gaT | qEfg
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N T-IY F AT SR qgi ¥ AW
1 & & ot wrfes §

gram T gg ara e & fF I8 g2
MFaRE AN e ey o §
& fegmm & fogy g wal § @@
fafrer wefmigie & T & I
qg § FE qEET TG L, BE gueEy
T & 1§ A 9y wifgw a1 5 wrgd-
few agfa agi 1 ¥y fafrear wefa
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faend? wgAc 9@¥ WF SR @9 A
sragI< fFar ra S @/o Yo dlo wWo
& fanfaat & ara frar smar &1

17.58 hrs.

[Mr. Deputy{ Speaker in the Chair]

R e Ty g (fa)
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[t wwaw fae gwaTe]
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FFAT FeAT A & FF a7 3 TG
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i oF ara mfeay ¥ sq frame
@ F Ay N T NG @
gEaey ¥ UF WAHT 9380 A &Y | AR
g A At 1\ § agt 1 wA qven
§ g g miga &1 orgw A § wafen
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gam gar g fF wed Fee Jers
WX fFg SR I8 X |

g7 T3t ¥ ary & TmF awdA w3ar
g1
18 00 hrs,
(Mr. Speaker in the Chair)

SHRI C. K. BHATTACHARYYA
(Raiganj) : Sir, we are discussing the need
of reviving and rehabilitating Ayurveda.
We can do that not merely by passing this
Bill but by taking up an attitude. Ayur-
veda was conceived and cultivated as a
way of life. The quastion is whether the
ayurvedic way of life may be accepted at
least for the leaders of society and leaders
of Government. I shall give two examples
to prove that it is a question of attitude.

In the area where I live in Calcutta,
there was a very leading ayurvedic physi-
cian who not only treated patients free, but
gave medicines also free of cost. On one
occasion, this physician got an European
patient, who was very highly placed and
who was suffering from certain troubles,
for which he had tried other systems of
medicine, but was not cured. This ayur-
vedic physician examined him and said, “I
shall take up your case and [ hope to cure
you.” The patient wanted to know what
the fees will be. The pbysician said, “I
charge my fees after I cure you.” The
patient recieved the treatment and he was
oompletely cured. Then he asked, *“What
am I to pay you ?” The physician said,
“You need not pay me a single pie. Bat
publish an advertisement in the Sratesman
of Calcutta that you had been under the

MAY 10, 1968

Medical Council Bill 3620

treatment of such and such systems of
medicine and it is only the ayurvedic sys-
tem that cured you. You need not even
mention my name. That is my fee”. But
this patient hesitated and said, ““Kavirajji,
1 am prepared to pay you any amount of
money you want. But | cannot admit
publicly that the system of madicine ob-
taining in my country failed to cure me.
Please excuse me.” The physician was
stubborn and said, ‘‘l did not charge you
anything for my visits or medicine. you
publish this advertisement in the Sraresman;
you need not mention my name Simply
say that you tried such and such systems
of medicine and only Ayurveda cured you.””
But the European patient would never
agree to it.

I can give another instance. The late
revered Prime Minister Jawaharlal Nehru
was opening ao antibiotic factory some-
where. He paid compliments to antibio-
tics in these words :

“I do not know how many people

are cured by antibiotics. But this I

am prepared to state that they kill

many.”

This was published in Calcutta papers
in bold letters.

These are the two examples that I
wanted to bring together in connection
with the discussion on this Bill. 1 suggest
that the Government must not accept a
dogmatic attitude in regard to any system ot
medicine that they may be fostering now,
but they have to take up the attitude of
the European patiznt regarding his system
of medicine in the matter of reviving and
rehabilitating Ayurveda.

=it wew fagrd adad (asraaR) ¢
wener AERA, § g fAdww @ I
grza i 3 O fRAwfest ¥ ge-
o7 F1 yeqra fzar § s 3% 9% fragy
T 2 9 o fagw g §, g owTed
STHAT FTAT 13T & fF oo 93 99
& A &Y 99t gf At g9 §39 F F-
frq ager 3@ qT AT wAgT 4 Afw
qEETAE ¥ RO IR A GE faw
1 | Tg WEA 91T AGAT &, T8 WK
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N gyt s Fay E R aw
oA Aifew & a@r @ ok ggi )
WA M TN AT AEA | I®
I fAdes o3 —aam v At
W zq a9 § agAa §—TF €9 wgEqW
g 9T g =W &5 fawg T g,
o1 39 AqAT fAga wafig @ 2K o
I FT ATAT §F AT, AN T qaUA
Fa & dawr #1 & awwar ¢ gad
saFT g Fears agf gni

Ay fewd : ¥ o g9y ah
TEFIET & |

SHRI NATH PAI : Sir, 1 fully endorse
the proposal made by my hon. friend, Shri
Vajpayee. But before you reach this con-
clusion, I would also like to suggest that
under Article 88 of the Constitution the
Attorney-General should be asked to
come and speak before the House
because some very vital issues arc before

you and before you finally dispose
of the matter we should hear him
also. Sir, we will endeavour our very best

to co-operate with you in carrying out the
onerous and difficult duty that you have,
but we only want that we are given the
benefit of hearing the Attorney-General on
the vital issue of sub judice and why the

Government did what it did. I hope that
also should be possible.
SHRI S. M. BANERJEE : Sir, I fully

support the sentiments expressed by my
hon. friend Shri Vajpayee and 1 also sup-
port the suggestion that the Attorney-Gene-
ral should be asked to come and enlighten
us on this important issue. We have
heard the Law Minister sufficiently. He
has only created confusion. We would
request you to kindly direct the Prime
Minister to see that the Attorney-General
comes and addresses the House on this
point before you give your judgment.

MR. SPEAKER : Anyway, today we
are adjourning in another one hour.
Therefore, when I have given my ruling
yesterday on the main point I think there
is no urgency about the matter. We can
hear them and later on come to a deci-
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sion. T accept the proposal made by Shri
Vajpayee.
Now, what about this Bill ?

&t 7y fawd : o faqe & A
FRWN T 157 Y 7w fA¥9F F iw IR
FAFT T

MR. SPEAKER : I will allow that. I
am only asking whether they are going to
proceed with this Bill now.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRIB. S MURTHY): It can
be postponed.

MR. SPEAKER : You want it to be
postponed.
SHRI B. S. MURTHY: Yes. I

move that discussion on this Bill may be
postponed to the next session.

MR SPEAKER :

“That discussion on this
adjourned.”

The question is :
Bill be

The motion wus adopted.

18 10 hrs.

CONSTITUTION (AMENDMENT)
BILL
(Amendment of articles 74 & 163)

=t 7y R (i) : & w9 war
g f5 wa ¥ fawra & o gArew F9
T fadas ¢ fa=me fioar o3 | weae
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N g yarafraq | A IAT E fr
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qeT AFAY FT Axar & | K ag ad =TT
a1 fF I7F g T N 5 g
T | F3F G AR gH AT 39 q¥H
¥ g9 Aman s fagra w1aw Q@ |

g § far w1 AR fEw



